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SHRI BHUPESH GUPTA (West Bengal) : 

If it is a point of order, I will have to answer. 
MR. CHAIRMAN : It is enough. We have 

spent all the time today on this. I am very 
sorry that we have not been able to call the 
Minister of External Affairs to give his reply 
to the debate. I hope you will be here at 2.30 
p.m. 

THE MINISTER OF EXTERNAL 
AFFAIRS (SIRDAR SWARAN SINGH): 
Yes, Sir. 

MR CHAIRMAN : The House stands 
adjourned  till  2.30 in  the  afternoon. 

The House then adjourned for 
lunch at four minutes past one of the 
clock. 

The House reassembled after lunch at half-
past two of the clock, THE DEPUTY CHAIRMAN 
in the Chair. 
MOTION RE. INTERNATIONAL SITU-

ATION—contd. 
THE DEPUTY CHAIRMAN : Mr. Swaran 

Singh. 
SHRI DAHYABHAI V. PATEL (Gujarat) : 

Madam, the hon. Minister of External Affairs 
is to reply. May I seek a little clarification 
from him as that would help me to decide the 
course that I should take ? When I was 
speaking, I referred to the remarks of the 
representative of what is called the U.A.R. and 
the hon. Minister felt hurt and said that I 
should not have made such remarks about a 
respected representative of another nation. 
Then later on when my colleague, Mr. 
Lokanath Misr'a, raised the point further, he 
repeated that on the question of our supporting 
Egypt on the Suez Canal crisis, the gentleman 
in question had said that  we  did   out  of self-
interest.       The 

hon. Minister said : "Only on account of self-
interest ?", and he went on to say: "I have not 
seen such 'a statement." Madam, I have with 
me a copy of the Times of India* dated the 
31st March. On the front page in the centre is 
the news and in bold type of what Mr. 
Maksoud said. He said that India's sup-port to 
Egypt during the Suez Canal crisis was born 
out of self-interest. These words are in bold 
type. Not only that. He spoke at the PressClub 
where Mr. Frank Moraes, who is a well-known 
journalist, was presiding, and other journalists 
as well as the chairman took up the matter 
with him and the issue was raised there. Am I 
to believe that the hon. Minister of External 
Affairs is not aware of this ? Did he say that 
he was not aware of it or he did not see it 
inadvertently ? Was it right to mislead the 
House? Then it would become a matter of 
privilege and I would be entitled to raise a 
matter of privilege. If he says that he has not 
seen this thing that appeared in the 'Times of 
India', am I to presume that the Minister of 
External Affairs is so ill-informed that so 
much of the staff that he has in the Ministry do 
not draw his attention to such important 
matters ? It is true that Mr. Kar-markar, who 
followed him, also repeated the same thing 
that he did not follow. That can be excused 
because he has ceased to be a Minister and I 
do not take serious notice of it. But the 
Minister of External Affairs should know what 
a responsible journal that is conducted in the 
City of Delhi says, what is printed in bold 
type. So, I would like the hon. Minister to 
clarify what he meant by saying all that he did 
and whether he was quite justified, and 
whether he realises that he was not quite 
justified in trying to sermonise me and tell me 
not to make such remarks about somebody who 
has made offensive  remarks   about  our  
country. 

THE MINISTER OF "EXTERNAL 
AFFAIRS (SARDAR SWARAN SINGH): 
Madam Deputy Chairman, I have listened with 
great interest to this debate. Although 
normally the function of the Minister is to 
reply to the debate, on going through the 
debate and listening very carefully to the 
debate I feel that there is not much to reply for 
a variety of reasons.   On the Opposition   side   
seve- 
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[Sardar Swaran Singh.] 
ral sets of formula.ions have been made which 
are mutually contradictory, and I have not 
been able to find any coherence of approach 
on any single issue of international 
importance. 

SHRI M. RUTHNASWAMV (Madras) : Is 
it necessary ? Each group makes its own 
remarks. 

SARDAR SWARAN SINGH : It is not 
necessary. Prof. Ruthnaswamy is quite correct 
and therefore the actual points that have been 
raised really do not call for reply in this sense 
that on all important international issues, 
whether it is the question of Vietnam, our 
attitude to Pakistan, our assessment of the 
Chinese intentions and what we do, or even on 
the German question or the question of 
international security, there is hardly any 
coherence of approach amongst the Members 
of the Opposition. Therefore, there is not much 
to reply if I may again repeat, but I have a duty 
to perform not of replying but of winding up 
the debate, and that is what I propose to do. 
They have themselves replied to each other al-
though in their own way, and much of their 
argument and much of their anger and of their 
criticism are mutually exclusive. Further, 
Madam Deputy Chairman, my task has been 
greatly lightened because to some of the 
spe.ific issues that have been raised by 
different representative spokesmen of the 
Opposition groups, effective replies have been 
given by my colleagues on this side of the 
House, and some of the speeches that have 
been made in the course of this debate are 
really noteworthy. My colleague, Shri 
Karmarkar, in a very lucid speech countered 
some of the points that had been raised by Shri 
Dahyabhai Patel. Several other speakers on this 
side, my esteemed friend, Mr. Govinda Reddy, 
Mrs. Khan, Dr. Anup Singh and Shri Sri Rama 
Reddy, have given very cogent replies; also 
Diwan Chaman Lall replied to our friend, Mr. 
Bhupesh Gupta, Shri Raj-narain was not 
present yesterday; otherwise some of our 
colleagues might have replied to him. 
Normally we do not reply to the remarks made 
by any Member !f that Member is not actually 
present in the House. 

 
My task therefore has been very muck 

lightened by this effective intervention by the 
Members of the Congress Party who have 
given replies to the points that were made by 
several speakers from die Opposition benches. 
That does not, however, mean that I am 
absolved of the responsibility of placing 
before this august House and the country, 
Government's attitude on important issues. In 
fact, At absence of coherence of approach in 
the Opposition parties places even greater res-
ponsibility upon the Government and the Party 
which is running the Government to see 
clearly in this maze of conflicting criticism the 
correct attitude that has to be adopted in all 
these difficult, complicated and controversial 
issues, and it is in that spirit that I would touch 
upon some of the important points that have 
been raised. 

At the very beginning, I would like to say 
that several points by way of suggestions have 
been made from this side of the House and 
from the Opposition benches, suggestions to 
improve the working of our Missions and our 
publicity arrangements. These are non-
controversial points, and I would say that I 
have greatly benefited by these suggestions 
which will certainly receive very careful 
consideration, and continuous effort will be 
made to improve the working of the Ministry 
and its Missions in all the various spheres. It 
might be recalled that in my opening remarks I 
gave my assessment of the situation mostly of 
the Asian continent, particularly South East 
Asia, and I made a brief reference to two 
important issues about Africa. In the course of 
the debate, several points have cropped up and 
I will venture to give Government's stand with 
regard to some of these issues. Madam Deputy 
Chairman, the European question has been 
referred to from various angles. I would say 
that the European question is very important 
from the point of view of international peace. 
Let us not forget that the two last world wars 
originated in Europe. The international 
community cannot therefore remain unmindful 
of what happens in Europe, what 
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are the forces that interact and what are the 
effects of that interaction upon the 
maintenance of world peace. Europe does 
occupy a central position not only in the 
economic world but in the political field also. 
It is in this background that we have to view 
some of the European problems that have 
cropped up in the course of the debate. 

We were happy that the process of re-
laxation, the process of detente, the proems of 
gradual understanding was emerging in the 
European situation. The original rigidity and 
the cold war postures which were the 
characteristics of the post-war period were 
gradually giving way to these forces of 
relaxation. The principle of peaceful co-
existence was gradually accepted by both the 
Eastern and the Western Blocs and there were 
signs of growing co-operation in the economic 
field between the East European countries, and 
the West European countries, including the 
US\. As a result of this process of relaxation 
and detente, the Moscow Test Ban Treaty 
came into existence. The basic advantage of 
that treaty is not only the substance or the 
actual terms of the treaty but the principle of 
confidence which is the basis of that treaty. 
There are several lacunae in that treaty and in 
the United Nations and elsewhere, serious 
efforts were being made to make countries, 
which have not done so, sign the partial 
nuclear test ban treaty. Also it has been 
suggested that it may be extended to 
underground tests. But all this process has 
received a definite setback and this is a 
disquieting development. Again, the altitude 
that had been adopted by certain members of 
the NATO Alliance as also by the Warsaw 
Pact group of countries was indicative of a 
greater assertion of their individual personality 
and independence. I am not suggesting, as 
some hon. Members have suggested, that these 
paets were crumbling or that their validity had 
ceased to be of any great significance. I do not 
accept that. But it is true that the individual 
members of both these Pacts were trying to 
adopt postures which showed an independent, 
individual approach, a national approach, a 
freshness of approach, about the appreciation 
of the international situation. This was ait to 
the good. 

I am sorry,  however,  to     inform this 

august House that this process has Deceived a 
certain setback and this again is traceable to 
the happenings in Vietnam. It is for this reason 
that we attach importance to Vietnam. Some 
hon. Members asked why I should bother 
about what happens in Vietnam. This world 
has now become so complex and the processes 
of building up tensions or of generating re-
laxations are so inter-mixed that it is difficult 
to consider any part of the world in isolation. 
Peace has become indivisible and disturbance 
of peace in any part of the world has got its 
ramifications all over. The full impact of it, if 
you examine it superficially, cannot be fully 
appreciated. It is in this background that we 
have to examine the whole of this international 
complex and this international situation. The 
Vietnam situation has had a direct effect on 
this process of detente in Europe and I now 
find that in many respects, even in the 18-
nation Disarmament Committee which was 
making some progress towards the evolution 
of an acceptable principle, for disarmament, 
there is a distinct setback in the functioning of 
that Committee and the main super powers are 
adopting very rigid attitudes even in the 
Disaramament Committee. In fact, in private, 
some of these countries have expressed their 
viewpoint that any purposeful talk about dis-
armament, about non-proliferation of nuclear 
weapons, appears to be unreal so long as the 
process of escalation continues in Vietnam 
and there is a great deal of validity in this 
attitude. 

The European situation therefore is 
important f-om the world peace point of view 
and eve,-y country has got a vested interest in 
peace. In respect of a country like India, not 
only on account of the pursuit of a policy of 
trying to work for peace, but even in our own 
self-interest, we are very much interested in 
the maintenance of peace in the world. Other-
wise, all our plans for the fulfilment of our 
dream of raising the standard of living of the 
people of this sub-continent cannot be r-alised. 
It is essential therefore for us to continue 
always to have the correct type of attitude on 
all these important issues, issues of peace and 
war, because on this depends the future pro-
gress of the world and also our own progress. 
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The German question also has to be viewed 

in this context. The German question is one of 
the most difficult and most complex problems 
and we have adopted a certain attitude with 
regard to the German question. This was 
stated on the floor of this House and on the 
floor of the other House by our leader, Pandit 
Jawasharkl Nehru, on several occasions, and 
the passage of time has only demonstrated 
unmistakably that the attitude that our leader, 
Pandit Jawaharlal Nehru, had taken in this 
respect was the correct attitude and continues 
to be the correct attitude. Sometimes I feel 
surprised when critics from the extreme right 
or from the extreme left assail our policy in 
this respect. We continue to follow the policy 
which was enunciated after a great deal of 
consideration and the validity of which 
continues even today. 

In precise terms I would again like to state 
the position because there is some confusion in 
this respect. There has been criticism that we 
have shifted from our previous stand on the 
German question in the Indo-Soviet Joint 
Communique. This is an unfounded criticism. 
The substantive paragraph on Germany in that 
joint communique is not different from what 
was said in several joint communiques with 
the Soviet Union in the past. What is stated is 
almost exactly the same as was stated in the 
Shastri-Kosygin Joint Communique of 20th 
May, 1965, in the communique issued on the 
occasion of our President's visit to the USSR 
on September 19, 1964 and going further, in 
what was stated in the Jawaharlal Nehru-
Khrushchev communique of September 10, 
1961. We have friendly relations with the 
Federal Republic of Germany. We understand 
the strength of feelings on the question of 
German reunification . . . 

AN HON. MEMBER : What is that from? 

SARDAR SWARAN SINGH : This is my 
statement of policy now. These feelings are 
but natural. We can sympathise with such 
aspirations. The German question, however, is 
a complicated one. It is mixed up with the 
question of European security and a future 
German peace treaty.   In our view, it is a 
question which 

must be resolved by the European States 
concerned in a spirit of mutual understanding 
of each other's point of view. No pressure or 
force should be exercised to secure any 
particular solution. By any positive action on 
our part, we do not wish to introduce further 
complication in an already difficult situation. 
We have not given recognition to East 
Germany. It is, however, our policy to develop 
further trade and cultural relations with East 
Germany which have been growing rapidly in 
recent years. The Federal Republic of 
Germany themselves have flourishing trade 
with East Germany. We are happy that the 
people of East Germany are friendly to India 
and have shown their friendliness in very 
many ways. 

Madam, I considered it necessary to 
enunciate the policy that we have pursued so 
far so that there may be no scope for criticism 
from either side. It is absolutely incorrect that 
in subscribing to the last Indo-Soviet Joint 
Communique we were in any manner 
pressurised by any country. Any such 
suggestion is absolutely incorrect. This was a 
policy which we had followed and this is a 
policy which we continued to follow. What is 
done in the Indo-Soviet Joint Communique is 
nothing more and nothing lew than mention of 
this policy which we have  consistently  
followed. 

Then, again, Madam Deputy Chairman, the 
speakers from the benches opposite complained 
of pressures. The extreme leftists these days is 
the Swatantra Party because they sit on the 
extreme left side of the House. Then we have 
the Communist Right and the Communist 
Left. Some voices were raised, without naming 
anybody—because I cannot name while 
answering the criticisms—that in giving aid 
some of the countries are pressurising us on 
political matters. Now this has become a very 
favourite theme these days and this is 
considered to be relevant to remark while 
speaking on the floor of the House on any 
matter, economic, non-economic, poli'ical or 
internal or outside situation. In all these 
matters they try to say that we have been 
pressurised, according to one sect of people, 
by one group of countries and, according to 
the other sect of people, by the other group of 
countries.   To a certain extent it is some 
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satisfaction for me to recall, rather it gives me 
some satisfaction that the pursuit of policy is 
the correct one. The criticism from the 
extreme sides has given me some sort of 
satisfaction though I do not depend upon that 
satisfaction because my attitude in this respect 
is positive. But I get confirmed in the belief 
that the policies that we are pursuing arc the 
correct policies. Now what are these pressures 
? 

A great deal has been said about these 
pressures. It is true that in the economic field 
we have received very massive help from a 
large number of friendly countries. Now, this 
House is, no doubt, aware of the names of all 
those countries who have helped us in this 
respect. The largest quantum of help that we 
have received, in our economic aid, in our 
industrial growth, has been from the United 
States of the America and we have always 
acknowledged the help that has been so 
generously given to us for our economic 
development. Then, again, we have received a 
very large measures of economic help from 
the Soviet Union in building our important 
basic industries and critical sectors of our 
economy. We have always acknowledged that, 
and I am very happy to reiterate our thanks to 
the Soviet Union for the understanding they 
have always shown to the needs of our 
development and the concrete help that has 
always been forthcoming for our economic 
development. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh) :    They    do not    say "Shame" 
ROW. 

SARDAR    SWARAN    SINGH:    You 
are quite right, Mr. Akbar Ali Khan. So it is 
really a proof of double standards about which 
they talk and which are generally followed by 
them and not by us. 

Then, again from the West European 
countries, from the United Kingdom, from 
West Germany and other West European 
countries we have received a large measure of 
help in the form of machinery, in the form of 
technological know-how and in the form of 
credit and we greatly value that. From our 
own brother Asian country, Japan, we have re-
ceived help. We have received help from the 
East European countries. 

SHRI A. P. CHATTERJEE (W«t Bengal) : 
You have been begging all around. 

SARDAR    SWARAN     SINGH:     We 
have not been begging. We "know what are 
the problems that face our country. There is 
no question of begging. It is the duty of 
developed countries that they should 
participate in the development of undeveloped 
countries. We have always made the position 
quite clear. Just as peace and war are 
indivisible, similarly, poverty and affluence 
also are indivisible. We refuse to accept the 
proposition that it is only this attitude of 
begging which is the motive for persuading 
other countries to give aid. We do not accept 
that. It is the duty of developed countries to 
come to the help of other countries which are 
not developed. 

SHRI AKBAR ALI KHAN: Even Soviet 
Russia had that help in the course of 
development from European countries. 

SARDAR SWARAN SINGH : I think 
begging is found only in that comer. There is 
no response to that from any other section of 
the House. Madam Deputy Chairman, in the 
economic development in meeting our 
difficulties and in ensuring the progress of our 
country we have received help from East 
European countries from the Soviet Union, 
from Western democracies, from the United 
States of America, from Japan. And what are 
these pressures I would like to understand. 
Who is pressurising whom ? And in which 
direction are we going to be pressurised by 
these various pressures ? I am sorry for the 
people who cannot get out of this complex of 
begging or who cannot think that a big 
country like India, with its huge population 
and a vigilant Parliament can be independent 
of pressures even if they think that such a big 
country cannot withstand the so-called 
pressures, I have no other word except to say 
that I sympathise with their own diffidence 
and I cannot come to their rescue. 

Again, what is this question of pressure? 
Who will pressurise me against whom ? What 
I am saying is that the pursuit of Indian 
policies by us has been such that even 
countries that follow different social systems, 
different political   systems,    have 
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feh attracted to participate in this exciting 
experiment that is going on in our country of 
development of our country. Therefore, they 
have come forward in that spirit. Even if there 
was some idea or some feeling or somebody 
has whispered into the ears of some of them 
that there might be pressures, the pattern of 
assistance is such that these pressures, if 
anything, will mutually exclude each other, 
and we will emerge as a country which is 
pursuing an independent policy. There is no 
question of succumbing to any type of 
pressure. 

Some people somehow or other, in their 
keen desire to criticise everything that this 
Government has been doing, are playing the 
lonely game, and in this I include the name of 
the distinguished leader, the lone speaker from 
the C.P.I, left. 

Some other hon. Member said that we are 
trying to alter the policy after the time of 
Panditji. 

AN HON. MEMBER : He is not here. 
SARDAR SWARAN SINGH :   I would 

like this to be conveyed to him. He traced it to 
Panditji's time that we have started deviating 
from the last Non-alignment Conference at 
Belgrade. These are farfetched, silly ideas, I 
would say. One really feels disgusted with our 
own nationals trying to denigrate our altitude 
and our national prestige by trying to import 
things by some sort of an eye on either the 
elections or for political reasons. These are not 
valid reasons at all when they put forward 
such objections. I would strongly commend 
for the consideration of this House that the 
policy that we have pursued in the political 
field, in the international sphere, has enabled 
us to get economic assistance from all friendly 
countries and there is no question of any 
alteration in our economic policy or in our 
international postures, on account of the 
economic help that we might receive from one 
or the other 

country. There are some 3 P.M.     
friends    in     this    House    who 

always believe in this concept of 
sphere of influence and balance of power. 
These are typical imperialist concepts of 
balance of power or spheres of influence. We 
do not accept this concept at all. India is much 
too big a country to go into any sphere of 
influence of oue or the other  country and  
those who say 

these things are really showing diffidence 
rather than confidence in our capacity and in 
our ability to face and tackle these problems 
with success. On the political side, I have 
already covered this question of the pressure 
from the so-called aid* from any country, or 
economic collaboration. Now, I have not been 
able to see how anybody can say that we have 
altered our attitude on important international 
issues over the last 2 or 3 years. The one thing 
I found was that my friend, Shri Bhupesh 
Gupta, who was full of anger probably after his 
return from a 'bundh' centre, said a good deal 
about the joint communique that was issued 
after the visit to India of President Ho Chi 
Minh of North Vietnam. My colleague Diwan 
Chaman Lall then and there refuted it and the 
entire Congress Party supported him by 
thumping the tables when he made that 
statement. There is not a single word in that 
joint communique which was issued after the 
visit of Dr. Ho Chi Minh to which we do not 
subscribe to-day. We fully subscribe W the 
ideas contained in that communique and I do 
not see why Mr. Gupta wat waxing so eloquent 
in presuming that we are changing our attitude 
with regard to that communique. Our struggle 
and our determination to fight the colonial 
forces, the neocolonial forces, wherever they 
are, continue unabated. The only misfortune is 
that Mr. Gupta does not see it. 

SHRI BHUPESH GUPTA (West Bengal) : 
The hon. Minister should be grateful that at 
least I got the statement out of him by 
provocation. 

SARDAR SWARAN SINGH: We are 
grateful to Mr. Gupta for so many things. For 
one thing that he gave some colour to this 
House .   .   . 

SHRI BHUPESH GUPTA :    How can 
you repudiate Nehru ?   I knew you would not 
do but I wanted you to say this thing. 

SARDAR SWARAN SINGH: I do not 
want to deny Mr. Gupta the satisfaction that 
his provocation has given me ah opportunity 
to restate my position. I have stated our 
position on these issues in a very very clear 
and fortright manner on all conceivable 
occasions—in the U.N., in the Commonwealth 
Prime Ministers' Conference, in the Non-
alignment Conference,    in   the Preparatory  
meei 
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of the Afro-Asian Conference—and on all 
these international forums our attitude on 
these issues of colonialism, issues of apartheid 
or racialism has been absolutely clear. I have a 
grievance against Shri Rajnarain that he did 
not carefully hear what I had said about 
Rhodesia and unless he is allergic to reading 
English, because I said that in English, and I 
thought he speaks always in Hindi but I 
presume he reads sometimes what is spoken 
even in English—he should have known it. On 
Rhodesia I have made several statements in 
this House and even in the opening speech I 
said very clearly our attitude to Rhodesia and I 
said that we are completely dissatisfied with 
what has been done by the British 
Government in the matter of enforcing 
economic sanctions and we are strongly In 
favour of invoking all sanctions, including use 
of force for ending the racist illegal Smkh 
regime, which has illegally and unconsti-
tutionally seized power and we will do 
everything to induce the majority people there 
to manage their own affairs according to the 
normfal democratic way of life. I will give 
way to this gentleman who wan's to say 
something. 

SHRI A. P. CHATTERJEE :    Do you 
support the views of Zambia in which it was 
said that the Rhodesian Independence has to 
be secured by means of military on slaught on 
the fascist Smith regime ? 

SARDAR SWARAN SINGH: I thought 
that the use of force covered the use of 
military force. You would agree that it vvas 
not an important point for him to intervene but 
I am glad that he has mentioned Zambia 
because in this Rhodesian question our 
sympathy goes to the Government and the 
people of Zambia. President Kuanda and the 
Government of Zambia have been very friend-
ly with us and we have worked together in the 
U.S., in the Non-alignment Conference, in the 
Commonwealth Prime Minister's Conference 
on all these important issues. We know that 
this illegal regime in Rhodesia is putting a 
special burden and responsibility on the 
people and the Government of Zambia, and all 
our sympathies go out for the people of 
Zambia and for the Government of Zambia. In 
a small measure, we also, as a token of our 
strong feelings, brotherly feelings,  with  
them, did give them     also 

some help to meet the economic difficulties 
that the experience on account of the 
disruption of supplies and the disruption of 
communications. The House will be glad to 
know that the Vice-President of Zambia and 
the Foreign Minister of Zambia are paying us 
a visit and they will be here with us in another 
five or six days and we will discuss all these 
matters with them again and we will give them 
all possible help and support in meeting the 
difficulties that they are facing on account of 
the Rhodesian trouble and we will also co-
ordinate our activities for ending the illegal 
racist regime in Rhodesia. 

About South West Africa, I have already 
made a very clear statement and I do not want 
to say anything more except to inform the 
House that India, along with other African 
countries and also Asian countries, is working 
now for concrete steps that should be taken in 
the next General Assembly Session to tackle 
this difficult problem. There are several 
proposition!, with which we are now trying to 
co-ordinate the activities and trying to canvass 
support and it is too early for me to make a 
clear statement as to what is going to be the 
line of action but the African representatives 
know that our sympathies in this respect, our 
support in this respect, will be there in 
abundance and- in full measure for taking any 
action that might be considered necessary for 
ending or resolving the difficulty that has been 
created by the judgment ot the World Court. 
To a certain extent, it is good because the basic 
political question of South West Africa has 
shot into prominence by this one-sided 
judgment of the World Court. So we will have 
to deal with it not purely from the le?al, consti-
tutional, juridical angle but as the political 
issue which is calling for a solution and I am 
sure that the united efforts of the Afro-Asian 
countries and India will yield some tangible 
results during the next General Assembly 
Session. 
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SARDAR SWARAN SINGH: Before I 

come to these issues nearer home, there are 
two other countries that I want to mention 
about. 

One is the emergence of Guiana as an 
independent country. You know that we 
welcome the emergence of Guiana as an 
independent country, and they are also 
members of the Commonwealth. The majority 
people there are of Indian origin. They are all 
Guiana citizens. We continue to feel disturbed 
by the denial of real democratic rights to the 
people of Guiana on account of a faulty 
system of elections. We have always been 
opposed to it and our endeavour will continue 
to support the processes which might result 
ultimately in the establishment of true 
democracy, and any method that divided 
people on any basis, racial or otherwise, we 
have always opposed, and we will continue to 
take the same line. 

Another country, Mauritius, is on its way to 
independence, and we have already lent an 
officer, who is going to Mauritius to be 
associated with the watching of the preliminary 
electoral processes, and it is our hope that the 
true democratic processes would result in 
giving a Government to that country, stable 
according to democratic principles, and 
Mauritius will emerge as an independent 
country friendly to us, and on account of the 
cultural ties we are always very vitally 
interested in its well-being and in its 
development. 

 
SARDAR SWARAN SINGH: I think that 

the attitude that I have enunciated covers that 
also, because we are in favour of the normal 
democratic system of one man, one vote 
unhampered by any other encumbrances. That 
was our attitude in Guiana. That is our attitude 
in Mauritius. That was our attitude when India 
got independence.    And 

that is the basis of our Constitution. So we are 
wedded to this principle and we feel that this 
is the normal principle that should be applied. 

On questions nearer home there is very 
little more that I have to say. 

DR. B. N. ANTANI     (Gujarat) :     I 
want to put a question. 

SARDAR SWARAN SINGH : Let ma 
finish. Please put your questions in the end. I 
won't run away. I will answer any question 
which you want to put. 

On our relations with countries nearer 
home, I have very little to add to what I have 
said. I have gone through again what I said in 
my opening remarks on our relations with 
China and Pakistan and there is very little 
more that I intend to say. 1 feel that the policy 
that we are pursuing in relation to Pakistan is 
the correct policy. We are keen and we are 
anxious that our relations with them should 
improve, and there is a basis for this. If the 
two sides adhere to the spirit and the letter of 
the Tashkent Declaration, and if Pakistan 
ceases to lay emphasis on its searching for 
armaments and trying to build tensions of all 
types, and comes back to the Tashkent spirit, 
and the two sides sit together and discuss and 
settle their differences, a way can be opened 
whereby, gradually, the process of relaxation 
can develop. 

Now some suggestions have been made and 
they are at two extremes. One extreme is this, 
"Do not talk to them at all", and the other 
extreme is, "Unilaterally make some 
concessions and suggestions and then stick to 
them." Now, in a situation like this it is neither 
proper nor wise. It does not help if you go on 
making suggestions on substantive questions 
unilaterally. Whereas I am prepared to take all 
initiative for helping the procedures which 
should help in settlements or in agreements, 
you cannot expect me unilaterally to m(ake 
«ugges-tions on the substantive questions. So 
our approach should be to continue our effort 
for starting a discussion, and in those 
discussions all the questions, all the substantive 
questions, all the matters that come in the way 
of friendly relations, they should be picked up 
one by one and resolved,   and  nothing  should  
be  contin- 
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gent or dependent on anything else. And this 
is the only way by which we can settle this 
problem. It is sot in our interest unilaterally to 
pronounce our opinion on controversial 
questions, which can always be settled in the 
course of discussions. The same would be my 
reply in relation generally to our attitude to 
China. Now on this question of China, again 
the advice from the Opposition is again on two 
extremes. The hard reality is that China today 
is the one country in this wide world which 
has not accepted the basic principle of 
international behaviour, namely that of 
peaceful coexistence, settlement of disputes by 
peaceful means and non-interference in the 
internal affairs of other countries. These are 
the three fundamental principles which govern 
international relationship, although China has, 
from time to time, been paying lip sympathy 
to these principles. On certain occasions they 
have even subscribed to certain documents 
incorporating these principles. 

SHRI SHEEL BHADRA YAIEE (Bihar) :     
Signed  also. 

SARDAR SWARAN SINGH : This is what 
I have said. They have even subscribed to 
certain documents, where these principles were 
embodied, by putting their signature. Now it is 
very well theoretically to say, but it becomes 
unreal and academic if some were to say, 
"Start some dialogue. Take some initiative." 
There must be some basis for starting a 
dialogue. We thought that the Colombo 
proposals did provide that basis. Now it is 
suggested that "Well, if the other side does not 
accept the Colombo proposals, find some other 
basis." I thought that that basis cannot be 
regarded by any person as unreasonable. Now, 
if one reasonable basis is rejected, and there is 
no other basis, I do not see, even with the best 
of will, what other initiative I can take. Now 
the other thing that has been suggested is that 
we should exchange Ambassadors. Well, this is 
a matter about which, perhaps, I need" hot 
make any comments because to my mind, it 
appears at the present moment to be only 
academic and theoretical. We have not broken 
off diplomatic relations with the Peoples* 
Republic of China. We have got our Indian 
Mission functioning in Peking,  and  the  
Peoples'     Republic     of 

China have got their Mission functioning in 
Delhi. We have got them, but what they are 
doing is that they are exchanging angry notes 
which run into hundreds and hundreds. So a 
dialogue is going on though it is not a very 
palatable dialogue. It is not for want of a 
dialogue, but for want of a basis for any 
serious talks that we are not making any 
progress on this front.   Our attitude .   .   . 

SHRI AKBAR ALI KHAN: Dr. Gopal 
Singh says that our offer of arbitration also 
stands today. 

SARDAR    SWARAN    SINGH:    Yes, 
our late Prime Minister, Pandit Jawaharlal Nehru, 
himself had made that position clear, that if it 
is a question merely of borders and some 
dispute on either side, there can always be 
some method of resolving it by discussions or 
by some other methods which might be 
mutually acceptable, but we cannot ignore the 
realities of the situation. The reality of the 
situation is that China is the one country 
which continues to believe that war and 
conflict are inevitable and that nothing can be 
resolved without war or conflict. Therefore, this 
suggestion which was made from the other side 
by two hon. Members, that I should make an 
offer of a no-war pact to a country which does 
not believe in the efficacy of resolving dis-
putes by peaceful means really is something, 
which is an advice which is given to me, but I 
do not find any basis for the validity of that 
advice. Now the whole world community 
wants that China should give up its attitude of 
arrogance, that it should give up its attitude of 
total opposition to India and total opposition to 
the normal international behaviour. And then 
the way can be opened for resolving all these   
disputes  because   there  is   nothing 
hat cannot be resolved if there is the will on 
either side to resolve it. In the absence of that 
will, one side, howsoever reasonable it may 
be, cannot succeed in getting results.    There 
is no    use airing 
hese views purelv in an academic armos-
ohere, because China Ss one country, one 
nation which unfortunately these days is in a 
fit of arrogance and even a suggestion of this 
type would have an opposite -fleet in their 
mind and they may take :t to be a sort of 
supposed weakness. We on our side have 
always taken a reasonable attitude, but a firm 
attitude and we 
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should appreciate the situation and take our 
attitude taking into consideration this attitude 
of China. Unilaterally you cannot by 
pretending to be reasonable, afford to risk the 
vital interests of our country. It is therefore in 
this context that we should view all these 
academic, hypothetical postures which on the 
face of them may have some semblance of* 
reasonableness but once you scratch them, 
you find they are not worth anything, that we 
cannot build our future policy  on the basis of 
that attitude. 

(Interruptions) 
I will not tire hon. Members. As soon as I 

feel that I have covered all the points, I will 
finish. There are some miscellaneous points, if 
I may club them together that way, and 
perhaps hon. Members may like me to say 
something on those matters also. 

I am very sorry that Shri Rajnarain raised 
this question of Shri Lai Bahadur Shastri's 
unfortunate demise in Tashkent. The matter 
had been explained more than once on the 
floor of this House. Even so it is a highly 
emotional matter and it it wrong really to refer 
to it again and again. I was particularly sorry 
that in referring to it he tried to throw some 
sort of suspicion against our hosts which was 
very unfortunate. Chairman Kosygin .and other 
Soviet leaders had looked after the Indian 
delegation and their personal comforts very 
well and all the arrangements were done in a 
most perfect manner. To suggest that they were 
interested in suppressing facts or presenting 
facts in any other form, is to say the last, very 
improper and I would strongly repudiate it. 

There is another point. He said that the first 
doctor who came had not appended her 
signature. There were half a dozen, o'hers 
who had not appended their signatures. I 
know because I was there in the locality. She 
was a very junior doctor who generally came 
as a sort of first help. But when the senior 
doctors came and took charge of Shri Lai 
Bahadur Shastri then obviously the senior 
doctors will append their signatures. There 
were several other doctors who did not place 
their signatures.    To think 

or to suggest that other doctors were not asked 
to sign it is not proper and I would strongly 
urge that we should refrain from making such 
statements which come in the way of our good 
relations with other friendly countries. 

 
SARDAR SWARAN SINGH : He should 

yield now. I would request him to yield now 
because I yielded when he wanted me to 
yield. 
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SARDAR SWARAN SINGH: I did not say 
that all the doctors that were there signed the 
report. The senior doctors signed the report 
and you should not draw the inference that 
you have drawn and the insinuation that you 
have made against the Soviet leaders, merely 
from the absence of the signature of the junior 
doctor. That is the point that I am urging and 
when Shri Rajnarain thinks over these things 
and goes through the speech that he has 
delivered, I am sure he will be inclined to 
agree with the suggestion that I am making. 
About the facts of the unfortunate death of 
Shri Lai Bahadur Shastri, the matter has been 
clarified more than once and I have nothing 
more to say. 

The hon. Member raised another question 
and that related to some discrepaacy in the 
area of India. This is a matter of details and of 
figure work and I am taking steps to place a 
copy of the statement that has been prepared 
in this regard. A copy of that statement has 
been placed on the floor of the other House in 
reply to another motion, and I shall arrange to 
place a copy of it here in the library of this 
House also so that the hon. Member and other 
hon. Members also may study it. It is a matter 
of a little complicated figure work and if he 
studies it, then he will be satisfied. 

 
SARDAR SWARAN SINGH: I do not 

yield. 
THE DEPUTY CHAIRMAN: He is not 

yielding. 
SARDAR SWARAN SINGH : I do not 

yield now. On this question of areas, therefore, 
he will carefully    study    that 

statement and after that if there is anything 
furhter that he wants to understand and if the 
intention is to understand the thing, 1 can 
arrange for hfm to meet fte experts who are 
dealing with this matter so that he can put 
questions to them and understand the matter if 
he likes. This is a matter about which there 
need not be any controversy and we should 
not look at it from that point of view. 

One other matter that was referred to was 
about our nuclear policy and about that also 
some statements have been made. We have 
stated our position quite clearly on the floor of 
this House and I would like to mention only 
three things in this connection now. Our 
policy is to develop nuclear energy for 
peaceful purposes and his policy will 
continue. There is no change in it. Pakistan 
and certain other countries carry on propa-
ganda against us to create misunderstanding 
amongst our friends and we should be quite 
clear about the policy that we pursue. At the 
same time, we are developing our 
technological kwon-how s6 that 
technologically we may not be behind any 
other nuclear power. 

On this question of the Nuclear Test-ban 
Treaty and non-proliferation of nuclear 
weapons, our attitude continues to be to make 
the test-ban treaty more effective so that it 
covers all the countries and also covers 
underground tests. On non-proliferation we 
are in line with what was decided in the last 
session of the United Nations General 
Assembly, namely, that there should be 
serious thought given to non-proliferation and 
a situation should be created where the non-
nuclear powers do not develop or tend to 
acquire either by getting the know-how or by 
transfer of possession any of the nuclear 
weapons. Also there should be a counter-
balancing responsibility on the main nuclear 
powers to make some move towards 
disarmament because non-proliferation is not 
an end in itself. It is linked with disarmament 
and so they must take some steps to bait the 
nuclear race. Otherwise the danger to the 
world from the addition to the nuclear arsenal 
by the main nuclear powers would continue. I 
know that in the present state of tensions in 
various parts of the world probably significant 
progress is not being made and perhaps it 
cannot be made.     It 

SARDAR SWARAN SINGH : There is 
nothing new in what my hon. friend just now 
said. 
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may take some more time. But as I have often 
said—and I have no hesitation in repeating it—
the only hope for the world if the world is to 
escape a nuclear holocaust is to ensure 
conditions in which the world may move 
towards nuclear disarmament and non-
proliferation. And then this will yield good 
results. 

Madam, I have practically covered all the 
points except one which was mentioned by 
Lala Jagat Narain and some other Members 
about Indians abroad. Now the problem of 
persons of Indian origin in the African 
countries and in several other parts like Burma, 
Ceylon etc. is a difficult one and the condition 
varies from country to country. 

DR. B. N. ANTANI: What about their 
condition in Kenya, Uganda and particularly 
Tanzania? 

SARDAR SWARAN SINGH :     Yes; I 
have said in African countries, in Burma, 
Ceylon in South East Asia, in Indonesia this 
problem is there. We have been in touch with 
the Indian community. There cannot be the 
same type of approach to this problem with 
regard to all these countries. It should be 
appreciated that new forces have emerged in 
all these countries that have become 
independent. They have their own national 
aspirations in those countries, their own desire 
to have a dominating say not only in the 
political set-up but also in the economic picture 
which is developing and the persons of Indian 
origin are, by and large, adjusting themselves 
to this changed situation although their 
condition is not the same in the various 
countries. It varies from country to country. In 
some countries the pressures are great and they 
are finding it difficult to stay on; in some 
others they have taken the citizenship of those 
countries and are trying to work in co-operation 
with the local population and are playing a 
significant role in the development of the new 
economic systems that are emerging in those 
countries. So far as East African countries are 
concerned, I think in Uganda most of them have 
already taken the Uganda citizenship. In 
Tanzania in Zanzibar the situation has always 
been difficult while in the former Tanganyika 
part it is not so difficult. 

DR. B. N. ANTANI: The latest reports are 
that they are fast deteriorating in Zanzibar. 

SARDAR SWARAN SINGH: Aboul 
Zanzibar I have already said. In Kenya, they 
are good. I wish that larger number of persons 
of Indian origin in Kenya should have taken the 
Kenyan citizenship but (hat is over now and a 
fairly large number have taken the citizenship 
but many of them have not taken it. When I 
give that information, I am conscious of the fact 
that the only way in which we can serve them 
is to encourage them to take greater interest in 
the new forces that are developing, to work in 
co-operation with them, to work in a spirit of 
understanding and to take over to certain other 
lines which are still open. If the normal 
distributive trade is not available, they can do 
something else in industry and the like and we 
ourselves have initiated some projects for 
establishing new industries in some of these 
countries so that our friendship with these might 
grow and that might open fresh avenues for co-
operation and collaboration with the countries 
that have become independent. The way to 
solve this is not by taking up any so-called 
strong attitude but to understand the situation, to 
understand its complexities and to work in co-
operation with those countries to see what is 
the best that could be done with regard to their 
future or with regard to their problems, both 
economic and social, that might nave developed 
as a result of the generation of these new 
forces. This is a thing which in the course of 
time, I feel, will find its level, f cannot give 
any ready answer for each country because the 
situation varies from country to country. 

Then, I would like to give one more in-
formation. I am glad to inform the House that 
the Prime Minister of Singapore is coming and 
paying us a visit. He will be here in another 
three week's time. Our relations with Singapore 
after its emergence have been very friendly and 
I am sure that this visit will further strengthen 
the friendly relations between our two 
countries. 
i    Madam Deputy Chairman, in my reply, I 
think, I have tried to cover all the im-jportant 
points. 

SHRI BHUPESH GUPTA ; I have to ask 
one question. 
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SARDAR SWARAN SINGH : If it is about 

Vietnam, purposely I have not referred to 
Vietnam because I went through the statement 
that I made at the commencement of the 
debate and it is very clear on all the points 
that were raised in the course of the debate 
that I did not want to take the valuable time of 
the House in reiterating our attitude. 

SHRI DAHYABHAI V. PATEL: Madam, 
I had asked . . . 

SARDAR SWARAN SINGH : Madam, 
with your permission I would like to say that 
I accept the amendment which has been 
proposed by Mr. Karmarkar and I oppose all 
the other amendments. 

THE DEPUTY CHAIRMAN: Mr. Patel. 
Whoever puts a question will have to be very, 
very brief. 

SHRI DAHYABHAI V. PATEL : I am 
waiting for the clarification that I had asked 
for. I did not get it from the hon. Minister. 

THE DEPUTY CHAIRMAN: Mr. Patel 
says that he has raised some question in the 
beginning of the reply. 

SARDAR SWARAN SINGH: Even when I 
interjected, I said, 'only in self-interest', and if 
he sees my intervention he will find this 
expression. And as was explained by Mr. 
Karmarkar, it is in our self-interest that Egypt 
remains independent, that it is not attacked by 
ag'gressive forces, and if Suez Canal is 
nationalised tjy U.A.R. and if it passes out of 
the hands of other colonial powers it is so 
much in our own rational interests also. So I do 
not see any contradiction at all. 

SHRI DAHYABHAI V. PATEL: Madam, 
this is not what Mr. Karmarkar said. He said 
he has not seen it even. How can the hon. 
Minister put words in the mouth of Mr. 
Karmarkar who says he has not seen it even. 
It is utterly misleading the House and I think I 
have to raise a privilege issue. 

SARDAR SWARAN SINGH. I am sorry 
the leader of the Swatantra Party of all the 
people should really say such a thing.   There 
is no question of misleading 

anybody. Attention has been drawn to the report 
which he has read from the Times of India'. 
For one thing we do not take up an attitude 
merely on Press reports. Dr. Clovis Maksoud, 
who represents the Arab League here, is a very 
forensic and very forceful speaker and I think 
he makes a very large number of speeches, 
some written, some oral, and I cannot call upon 
every diplomat who is functioning in Delhi to 
explain to me all that be says or all that appears 
in newspapers about what is reported to have 
been said by them. I repeat what I indicated that 
Dr. Clovis Maksoud has done a great deal for 
developing friendship between India and the 
Arab world. 

SHRI DAHYABHAI V. PATEL : Question. 
SARDAR SWARAN SINGH : I know the 

supporters of Israel will always question; I am 
not surprised. It is wrong to take out a sentence 
from the report of • speech of anyone and then 
go to the length of saying that I am misleading. 
I do not understand where I have misled. 
Madam, if he says I have misled the House, I 
would like to say that I am the last man to 
mislead the House. 

SHRI LOKANATH MISRA (Orissa): 
Madam, on a point of order. The point 
involved is this.   Here is a . . . 

DIWAN CHAMAN LALL: What is the 
point of order ? 

SHRI LOKANATH MISRA : Madam, I 
have not even started speaking and who is he 
to intervene ? 

THE DEPUTY CHAIRMAN : You go on. 

SHRI LOKANATH MISRA : Here is the 
spokesman of the Government speaking now in 
the House. Mr. Dahyabhal Patel brought to the 
notice of the Chair and to the notice of the 
House through the Chair an important statement 
made by an official spokesman of another 
country or so many countries—it is an 
organisation—and the representative of that 
organisation while making the statement made 
certain remarks that Mr. Dahyabhai Patel 
thought to be insulting to India. It has been 
printed in bold letters on the most prominent 
page of a newspaper.    I suppose that the 
Minister 
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gets all this information. I suppose he has 
the necessary arrangements to collect all the 
information about India, vitally affecting 
India and India's prestige. He cannot come 
forward here and say that this particular 
statement in one of the most widely 
circulated newspapers and printed with 
headlines on the front page was not brought 
to his notice. 

THE DEPUTY CHAIRMAN : He said 
that it might have appeared in the papers, 
but how is k corroborated ? He has taken 
note of it. 

SARDAR SWARAN SINGH: I presume 
that I am not on a memory test here. Now, 
may I suggest—I am not trying to •core any 
point against Shri Misra or his leader—that 
this thing appeared in March ? Now, if this 
was a matter which you, thought to be such 
an important matter, you could have put a 
question. I could have collected the 
information and passed on the information to 
him. If it was only a question of inforamtion, 
I could have even found it out from the 
person to whom it was attributed, if it was 
some printed press report or some authentic 
statement. I could have certainly done it. I 
repeat that this attitude on our part is 
chauvinistic. When we do anything good 
and if we want to say that we have always 
done it for the good of others, this is a 
chauvinistic attitude, which I cannot support. 
Our own interest is involved in adopting this 
anti-imperialistic attitude and we are 
opposed to aggression by any imperialist 
force in the world, because our own national 
interest also is involved. This colonial and 
imperialist domination is indivisible and we 
cannot permit it that this type of domination 
should take place in any part of the world. 
But why should we arrogate to ourselves a 
type of special virtue that we go only in an 
absolutely disinterested manner for the help 
of other countries? I do not think BO. You 
may say that I am modest. I want to be 
modest in this respect. If you help another 
country in a good cause, the helping itself is 
sufficient recognition. I do not want a 
certificate from Dr. Clovis Maksoud or, in 
fact, from any other country for the attitude 
that we have taken. It is surprising that on a 
matter like this, the Leader of the Swatantra 
Party should work himself up and should say 
that I am 

misleading the House or I am doing like this. 
It is an amazing type of attitude that he takes. 

THE DEPUTY CHAIRMAN :     Please 
be brief, because we must finish this debate. 

SHRI P. N. SAPRU (Uttar Pradesh) : 
Madam, I would like to put a question. While 
making my speech I made a suggestion that 
Sardar Swaran Singh should endeavour to 
meet Dr. Ho Chi Minh and I pointed out to 
him a certain difficulty in connection with the 
solution of the Vietnam problem. He has met 
a friend like President Johnson. He has met 
Mr. Kosygin. I suppose that they had some 
sort of interview with Mr. Wilson. I see no 
reason why Sardar Swaran Singh should not 
meet Dr. Ho Chi Minh and ask him what his 
terms are. He says that the National Liberation 
Front must be recognised. 

SARDAR SWARAN SINGH : Now, I 
would like to say very categorically that we 
have got the greatest admiration and respect 
for Dr. Ho Chi Minh. He is a revered leader 
and a great fighter for independence and all of 
us who have had the good fortune of 
welcoming him—and I was one of those 
fortunate people to welcome him when he 
visited us—know this. He has left a very 
powerful impact of his personality on my 
mind. He is a great person and I would be very 
happy and I would feel i; an honour if I could 
have an opportunity to meet Dr. Ho Chi Minh. 
Let us, however, try to understand the 
complexity of the situation. We have recently 
sent a person of the rank of Ambassador as the 
Consul-General to Hanoi. He has often met 
their Foreign Minister and other members of 
the Foreign Office. I would like to assure you 
that I would not at all hesitate to do this as 
soon as I feel that I can do something in this 
respect. In fact, I will be happy to do it. 

SHRI BHUPESH GUPTA : I do not know 
if the hon. Minister will reply to this correctly 
or not, but is it a fact that the Government of 
the German Democratic Republic has sent a 
note inviting the attention of all anti-Hitler 
coalition countries, including India, to some 
kind of West German law on the temporary 
exemption of German jurisdiction ? That law 
has been brought to the notice of India and 
other similar Governments, because by that 
law the West German Government claims 
juris- 
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diction over all Germans, no matter where 
they live, in any part of the world. May I 
know if that has come in the way of 
continuance of the dialogue between the 
German Social Democratic Party and the 
Socialist Unity Party of Germany, because the 
East German people do not like to do so, 
because they do not accept the claim of the 
West German Government that they have 
jurisdiction over Germans, wherever they are, 
including East Germany. Now, I should like to 
know whether the Government of India has 
responded to this note and taken it up with a 
view to facilitating the dialogue that was 
going on before between the German Social 
Democratic Party of West Germany and the 
Socialist Unity Party of the German 
Democratic Republic. India's intervention, we 
think, would be helpful. Therefore, I would 
like to be enlightened on this subject. 

THE DEPUTY CHAIRMAN : I think they 
would put their questions and then you can 
answer them together. Mr. Chatterjee. 

SHRI A. P. CHATTERJEE : I believe the 
hon. Prime Minister in t%4 at the Conference 
of Non-aligned Nations in Cairo, the late Lai 
Bahadur Shas«ri, signed a resolution which 
called for a dialogue between India and China 
in the spirit of the Colombo proposals, 
obviously implying thereby that total 
acceptance of the Colombo proposals was not 
necessary for the purpose of this dialogue. Is it 
still the policy of the Government of India diat 
total acceptance of the Colombo proposals is 
not necessary for such a dialogue in the light 
of what the late Shastriji said at Cairo? 
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SARDAR SWARAN SINGH :     Except on 

Colombo proposals. 

(Some  Members stood up) 

THE DEPUTY CHAIRMAN . It is not  a 
Question Hour.    No more. 

SARDAR SWARAN SINGH : We cannot 
go on like this. 

Madam, Shri Bhupesh Gupta Las drawn my 
attention to a note which has been left with us 
by the East German Democratic Republic 
representative, if I understood him correctly. I 
would like to study that note because I cannot 
answer that offhand, and he did not even raise 
it in his speech. I do not think he raised it in 
bis speech yesterday. If he had raised it, I 
could have answered it. 

Shri Rajnarain has raised several questions. 
Tn fact, he has made a second speech. I will 
reply very briefly to the points. On East 
Pakistan and the agitation that might be 
carried on there by people there, I would like 
to say very categorically that this is an internal 
matter between the people of East Pakistan 
and their Government, and I would be? of hon. 
Members not to make any such suggestions 
which might give an excuse to Pakistan ♦hat 
we are interfering in their internal affairs. That 
is a matter between the people of East 
Pakistan and their Central Government as to 
what type of relationship they want to 
develop, just as   we resent 

 

 

THE  DEPUTY"  CHAIRMAN:      You 
cannot make a statement or give a speech. 
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strongly if anybody or if PaUstpn takes any 
interest in any matter on which we are unable 
to satisfy Shri Rajnarain or some ether person. 
If tomorrow they take interest in Shri 
Rajnarain's activities against the Government, 
you can imagine what will be lhe effect on all 
of us here. We should also give the same 
reciprocal treatment when we are dealing with 
Pakistan. May I also suggest that on the other 
hand Shri Rajnarain and his leader have been 
vaguely toying with the idea that ultimately 
there should be some sort of confederation that 
should be worked out between the two 
countries ? This again is a veiy dangerous 
thing. Already Pakistan always says that India 
has never accepted the fact of partition, that it 
wants to undo the fact of partition. Let us not 
(ry to say things which unnecessarily create 
irritation between two neighbouring countries. 
We on our side want to make it clear that we 
have accepted the fact of partition. We want to 
make it a succcess. We want to resolve our 
difficulties. Any impression to the contrary 
that anyone wants to give from that side 
certainly does not help the situation. 

About Khan Abdul Ghaffar Khan, I have 
nothing more to add to what. I have stated on 
several occasions on the floor of the House.    
There is no new point. 

About the October meeting of the three 
Heads of Government 1 have already said in 
my opening starement that there is no new 
point. 

About the number of persons in our High 
Commission in London, this is a matter which 
has come up for discussion on several 
occasions on the floor of the House. The 
number is not large in the Mission as such, but 
it is for handling several other economic 
matters, for instance purchases— :he Indian 
Stores Department, London, the accounting, 
etc. The number of persons is laige because 
our Mission ia Lcndm is undertaking several 
economic and purchase activities, and the 
number is therefore large. Still I am in favour 
of having a continuous look at it and trying to 
reduce the number because I am against 
keeping large numbers abroad. 

About the point that has been asked by Mr. 
Bhandari, it is a matter which we have stated 
on several occasions before that we are 
prepared to talk to Pakistan without any 
preconditions, and that is the position 

which  I have made clear in my opening 
speech. 

SHRI SUNDAR SINGH BHANDARI: 
Madam, I beg leave to withdraw my amend-
ment No. 1. 

* Amendment No. 1 was, by leave, with-
drawn. 

THE    DEPUTY    CHAIRMAN:    Tils 
question is : 

2. "That at the end of the molion, the 
following be added, namely :— 

'and having considered the same— 
(i) this House regrets that despite the 

lessons taught by last yeai'c miiitaiy 
confrontation with Pakistan ard the 
sterile Tashkent Pact, the Government 
of India's foreign policy continues to 
betray apathy to national self-interests 
and is conditioned instead by out-dated 
and irrelevant cliches; 

(ii) this House records its opinion thai 
Government's repeated invocation of 
the Tashkent ' Pact, mutilated by 
Pakistan in letter and spirit, its readi-
ness to hold parleys with Pakistan not 
withstanding Pakistan's insistence on 
having Kashmir on the agenda, its 
inability to check the obvious shift in 
Soviet Russia's attitude towards 
Pakistan, and its abject surrender to 
western pressure in the matter of 
devaluation are deplorable instances of 
the Government of India's failure on 
the foreign front; and 

(iii) this House demands that— 
1. Government must decline to hold 

talks with Pakistan vnless the latter 
gives evidence of a constructive 
approach to the problem to agreeing to 
exclude Kashmir from the purview of 
talks and let it be known to Pakistan in 
unambiguous terms that Kashmir is not 
negotiable; 

2. Government should convey to 
Moscow that any arms aid to Pakistan 
will be regarded as an unfriend- 

' ly act; and 
♦For text of Amendment, vide col. 1801 

iupra. 
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[The Deputy Chairman.] 
3. Government must emancipate 

its policies from the economic 
chains which bind it to the Western 
Powers by radically over-hauling 
the Plans so as to progressively 
dispense with all aid." 

The motion was negatived. 

THE    DEPUTY    CHAIRMAN:     The 
question is : 

4. "That at the end of the motion, the 
following be added, namely— 

'and having considered the same, 
this House records its sense of 
disappointment at the persistent failure 
of the Government of Pakistan to 
honour the spirit and the terms of the 
Tashkent Declaration and expresses 
the opinion that in the circumstances 
the Government should inform the 
Government of the USSR that in view 
of the attitude of Pakistan, India cannot 
be expected to unilaterally honour the 
Declaration'. " 

The motion was negatived. 

SHRI A. D. MANI:    Madam,    I beg 
leave to withdraw my amendment No. 5. 

^Amendment No. 5 was, by leave, with-
drawn. 

THE    DEPUTY   CHAIRMAN:    The 
question is: 

6. "That at the end of the motion the 
following be added, namely:— 

'and having considered the same, 
this House notes with satisfaction that 
Government has recognised the exis-
tence of two Germanys and hopes that 
Government would follow up their 
declaration by strengthening trade con-
tacts with East Germany to be further 
followed at an appropriate stage by the 
formal recognition of the Government 
ot the German Democratic Republic.' " 

The motion was negatived. 

♦For text of amendment, vide col. 1803 
supra. 

THE    DEPUTY    CHAIRMAN.     The 
question is : 

7. "That at the end of the motion, the 
following be added, namely : — 

'and having considered the same, this 
House, while welcoming Government's 
participation in non-aligned summit 
meetings, is of opinion that the non-
aligned concept is out-dated and that 
Government should try to enlist the help 
of the so-called non-aligned nations for 
the promotion of positive objectives like 
economic co-operation ,'imong the 
concerned nations, the recognition by all 
concerned of the threat of China to world 
peace and to concert measures to resist 
such a threat.'" 

The motion was negatived. 

THE DEPUTY CHAIRMAN : The 
question is: 

8. "That at the    end of the motion, 
the following be added, namely:— 

'and having considered the same, this 
House expresses the opinion that 
Government should move at the forth-
coming UN General Assembly meetings 
for suitably amending the UN Charter 
relating to the International Court of 
Justice, its functions and statutes, in view 
of the Court's extraordinary judgment on 
South-West Africa."" 

The motion was negatived. 
THE DEPUTY CHAIRMAN : Amendment 

No. 3 moved by Shri D. P. Karmarkar which 
the Minister has accepted—I am putting it. 

The question is . 
3. "That at the end of the motion, the 

following be added, namely:— 
'and having considered the same, this 

House approves of the said policy'. " 

The motion was adopted. 
THE DEPUTY CHAIRMAN : I shall now 

put the motion, as amended, to th« vote.   The 
question is : 

'That  the   present  international  situation 
and the policy of the Government 
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of India in relation thereto be taken, into 
consideration, and having considered the 
same, this House approves of the said 
policy." 
The motion was adopted. 

RESOLUTION RE.  LEVYING OF EX-
PORT DUTY ON CERTAIN 

COMMODITIES 
THE DEPUTY CHAIRMAN : We go to the 

next Resolution to be moved by Shri 
Manubhai Shah. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI M. 
SHAFI QURESHI) : Madam, I seek your 
permission to move this motion on behalf of 
Shri Manubhai Shah. 

SHRI LOKANATH MISRA (Orissa) : 
Where is he ? 

SHRI V. M. CHORDIA (Madhya Pradesh) 
'. We want to know where is Mr. Shah. 

SHRI    M. SHAFI QURESHI:     I am 
giving the reasons. My socialist friend should 
not differentiate between a Minister and a 
Deputy Minister. 
[THE VICE-CHAIRMAN (SHRI M. P. BHAR-

GAVA) in the Chair] 
Madam, the cotton manufacturers from all 

parts of the country have gathered   in Delhi. 4 
P.M. 

SHRI LOKANATH MISRA : You must 
say, in the name of Shri Manubhai Shah. 

SHRI M. SHAFI QURESHI: There is the 
yearly meeting of the Cotton Textile 
Consultative Board and Shri Manubhai Shah 
is the Chairman. Certain very important 
decisions pertaining to the export policy of this 
country are to be taken in this Board. So, he is 
not in a position to be present in the House. I 
seek your permission that I should be 
permitted to move this Resolution on behalf of 
Shri Manubhai Shah. But I assure the House 
that after the hon. Members have made their 
speeches on this motion, the Minister will 
come and will reply to the debate. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh) :    Is he in Delhi ? 

SHRI M. SHAH QURESHI: He is in Delhi. 

SHRI LOKANATH MISRA. He is in 
Delhi, but not in the House. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) :   He has explained. 

SHRI M. SHAFI QURESHI: Sir, on behalf 
of Shri Manubhai Shah, I move the following 
Resolution : 

"In pursuance of sub-section (2) of 
section 4A of the Indian Tariff Act, 1934 (32 
of 1934), this House approves of the 
Notifications of the Government of India in 
the Ministry of Commerce S.O. No. 1696, 
dated the 6th June, 1966, as amended vide 
Notification No. 43(3)-Tar/66, dated the 6th 
June, 1966, S.O. No. 1841, dated the 15th 
June, 1966, S.O. No. 1940, dated the 27th 
June, 1966 and S. O. No. 2133, dated the 
15th July, 1966, levying export duty on 
sacking (cloth, bags, twist yarn, rope and 
twine), jute manufactures of certain 
description, cotton waste (all sorts), tea, all 
oilcakes ether than copra and groundnut 
oilcakes, tobacco manufactured, mica, ali 
sorts, hides, skins and leather, tanned and un-
tanned, all sorts, but not including manu-
factures of leather, and coir and coir 
manufactures from the date of such 
notifications." 

Sir, I will not take much time of the House 
but I will make a brief introductory 
speech. 

The House is aware that the Government of 
India took a very momentous decision to refix 
the par value of the rupee with effect from 2 
a.m. on 6th June, 1966. The new par value has 
been fixed at 1 rupee equal to 0.1185 gramme 
of gold as compared with the present par value 
of 1 rupee equal to 0.1866. The rupee has thus 
been devalued by 36.5 per cent This corres-
ponds to a new rate of exchange of Rs. 7.50 to 
1 U.S. dollar which again corresponds to Rs. 
21 to 1 pound sterling as compared with the 
rates of Rs. 4.76 to I U.S. dollar and Rs. 13.33 
to 1 pound sterling prevailing before the 6th 
June, 1966. 

This decision to change the par value of the 
rupee has been taken after the fullest 
consideration and Government are convinced 
that it was in the best interests of 
the economy. But I must submit that 
devaluation by itself cannot be a panacea for 
all the evils of the country.   What is 


